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Coram: HON’BLE MRS. RACHNA GUPTA, MEMBER (JUDICIAL) 

Date of Hearing/Decision : 23/03/2021 

FINAL ORDER NO. 51187/2021 

RACHNA GUPTA: 

Request for withdrawal of appeal has been received by e-mail dated 

22nd March, 2021.  In furtherance of said request, learned Counsel for the 

appellant has submitted that they have already filed declaration under Sabka 

Viswas (Legacy Dispute Resolution) Scheme Rules, 2019.  The SVLDRS 

Form-4 has already been issued in their favour.  The same is found annexed 

with the impugned appeal.  In view thereof and the policy under the said 

Scheme, the request of withdrawal is hereby accepted.  Appeal stands 

dismissed as withdrawn. 

[Dictated and Pronounced in the open Court] 

 
 

 

(RACHNA GUPTA) 

MEMBER(JUDICIAL) 
Anita 


